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[The Deputy Chairman]

For the whole day wt are discussing Calling-
Attention... (Interruptions) ...

SHRI RAMAKRISHNA HEGDE: **

MR. DEPUTY CHAIRMAN: Please take
your seat.

SHRI RAMAKRISHNA HEGDE: **

MR. DEPUTY CHAIRMAN If this is the
threat of Mr. Hegde, I think... (Interruptions)

SHRI SYED SIBTE RAZI (Uttar Pradesh): 1!
is shameful that the Opposition should be
walking towards the Chair and to say that
they will not allow the House to run properly.
It is very shameful. If this threat has to be -
taken seriously, that they do not want that the
House should be run properly from
tomorrow... (Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Kalyan
Roy, please read your notice.

SHRI HUKMDEO NARAYAN YADAYV:
Point of order... (Interruptions)

SHRI SYED SIBTE RAZI: They are wasting
the time of the House. They should not be
permitted like this on points of order. There
are many important things to be done.
(Interruptions)

SHRI SHIVA CHANDRA JHA (Bihar):
Point of order... (Interruptions) ...

MR. DEPUTY CHAIRMAN: What is the
point of order? Wasting ten minutes...
(Interruptions).. .Yes, Mr. Kalyan Roy.

(Interruptions)

SHRI PILOO MODY: He cannot call the
attention of the Minister unless you restore
silence, Sir. ... (Interruptions)... Mr. Deputy
Chairman, Sir, I am being accused of not
restoring silence in this House. So, I want to
know who is responsible for restoring their
silence. The Prime Minister is not here, your
Leader is not here, the

**Not recorded.

Minister of Parliamentary Affairs is sitting
quietly and you go on saying whatever you
like. Then, why should not he? Is he a lesser
Member than you are?

(Intern .
SHRI HANSRAJ BHARDWAJ
Pradesh): Nobody will
te intimidation and pressure

tactics'.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Accident in TOPPA colliery on tfce 16th
July 1982

SHRI KALYON ROY (West Bengal): Sir,
I call the attention of the Minister of Energy
to the accident in the Tor-pa Colliery of
Hazaribagh District of Bihar under the
Central Coal-fields Limited on the 16th July,
1982, resulting in the death of sixteen workers
and injuries to several others and the. action
taken by Government in this regard.

THE MINISTER OF ENERGY (SHRI A. B.
A. GHANI KHAN CHAU-DHURI): Sir, it is
with profound regret that I have to inform the"
House , about the unfortunate accident which
occurred in Topa Underground Colliery of
Central Coalfields Limited in Hazaribagh District
on 16th July, 1982 at about 2.45 P.M.

It has been reported that the accident was
caused as a result of fall of roof of shale
measuring in thickness from 6" to 12" in a
depillaring area where about 50 workers were
engaged. Thirty of them were able to escape
to safety. Of the remaining 20, 18 were killed
and four were injured.

Senior Officers of the Company, . DGMS
and the State Government visited the site and
rescue and relief operations were undertaken
with expedition. It has been ensured that the
best possible treatment is given to the injured
workers. Arrangements have
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been made to disburse Rs. 15,000 as ex-gratia
relief to the families of each of the deceased
workers and Rs. 5,000 has been sanctioned to
each injured workers. The Management of the
Coal Company have been directed to work
out and deposit as soon as possible the
amount of compensation due to the next of
the kin of the deceased workers. One
dependent member from each of the families
of the deceased is being given employment in
Central Coalfields Limited.

I understand that an internal enquiry into
this accident has been ordered by Chairman.
Coal India Limited and

" accordingly a Board of Enquiry including inter
alia the representatives of the two major trade
unions has been constituted. Minister of State
for Labour has already announced in the
House that, a Court of Enquiry headed by a
serving or a retired High Court Judge will
conduct an enquiry into this accident. I would
like to assure the Hon'ble Members that the
findings of the Court of Enquiry will be
implemented according to a time-bound
schedule and anyone found responsible for
this tragic accident will be suitably punished.
Two officers, namely, the Manager and the
Assistant Manager of the Colliery have been
placed

r- under suspension pending enquiry.

Finally, I would like to state that it is our
constant endeavour to improve the safety
standards in our coal mines. We are going in
for mechanisation in our Underground Mines
principally with a view to reduce the mining
hazards for the workers. The recom-
mendations given by the Committee on Coal
Mines Safety are being implemented in the
Coal Companies and this is closely monitored
by the Coal Companie, and th, Government.
We hope to progressively achieve very high
standards of safety in our Nationalised Coal
mines.

SHRI KALYAN ROY: Sir, let us not make
it a party issue, let us make it a national issue.
The issue is simple, whether the management
have a right to slaughter the workers who
are
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working under it. To use a very mild language,
what happened in Topa Colliery can be described
as sheer, deliberate murder. The tragedy, un-
fortunately. is that the miners are never discussed
in this House when they are alive. Miners are
always discussed when they are dead; and one or
two dead are not sufficient enough i to have a
Calling Attention; so they have to die in a large
number to shake Ministry. So these kinds of acci-
dents and disasters and deaths in occupational
disease are inevitable because of calculated,
deliberate negligence of the Ministry of Planning,
Ministry of . Labour, Ministry of Finance,
Ministry of Energy and the Coal India and the
Central Coal India Ltd*. To them, safety has a
very low priority. That is why they continue to
disregard the Mines Act, the Mining Regulations,
the circulars of the Director-General of Mines
Safety; and to cover up the violation, deliberate
violation, they resort to, I regret to say, utter lies
and blatant falsehood and create an impression
that everything is all right, nothing is to be done,
we are taking all steps. If this is the' attitude,
what can we do?

I am placing before you two reports. One
report is the 1981-82 Report published by Mr.
Ghani Khan Chaudhuri, the Minister of
Energy. And what he has to say about
accidents, I quote from page 21:

"The record of coal mining industry
relating to fatal and serious accidents in the
subsidiary companies of CIL in recent
years has shown improvement. It would be
observed that the fatality rate per million
tonne of coal produced has declined."

This is what he said. Sir. What has the
Labour Minister stated? The 1981-82 Report,
at page 29, says:

"It would appear from Appendix 5 that
the number t>f fatal accidents and the

number of persons killed during the year
1980-81 went up compared to the
corresponding figures for the year 1979-
SO-H
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[Shri Kalyan Roy] What were the figures?
On the mining industry the Energy Ministry
did not give any figures. The Labour Ministry
in its 1981-82 Report states that in 1980 there
were 140 fatal accidents and deaths 160, and
that in 1981 the fatal accidents in coal were
164 and deaths 183. Sir, I have just read from
page 21. As per the Minister of Energy, the
deaths per million tonnes have declined. The
Labour Ministry Report at page 150 states that
the deaths per million tonnes of coal pro-
duction was 1.43 in 1980 and that in 1981 it
went up to 1.63. Sir, this is lhe total
production. If you take the underground
production, Sir, the underground production
which in 15)77-78 was 64.05 million tonnes,
went down in 1981-82 to 63.42 million tonnes
as per the reply of Mr. Gargi Shankar Mishra
on the 3rd of May. If you exclude th, surface
production, the figure of deaths of the
underground workers per million tonnes of
coal raised, would be 3.1, the highest in the
world. What are we to do? Who is stating the
truth? Is the Labour Minister telling the truth
that the accidents have gone up, the deaths per
million tonnes of coal production have gone
up, or is he telling the truth? He did not give
the facts. The Labour Minister has given the
fact that the number of accidents were going
up. And deliberately they are raising the
bogies that everything is all right. They have
no alternative but to resort to falsehood and
lies to hide the grave facts.

No use of blaming the officers. The Minister
has to take the blame. And I want to know
when he is going to quit, how many vorkers
will have to die before he quita, because the
situation is so abnormal there.  Sir, I quote
from the Tim?; of India of 19-7-1981: "..Dr.
Wadhera's visit to Topi Colliery
yesterday. They (the workers)
complaint that adequate safety precautions
had not been taken and they had urged to
work in an  unsafe area. They even
heckled and allegedly tried to surround his
car."

This is the temper of the workers you are
dealing with.

Sir, Mr. Minister has given the statement
that the recommendations made by the
Committee on Coalmines Safety, are being
implemented by the coalmines. What are the
main recommendations, Sir? I do not want to
quote all the details but only two, Sir.

MR. DEPUTY CHAIRMAN: Put some
questions. Otherwise, time will be up.

SHRI KALYAN ROY: These are
questions, Sir. Do not stop me like that.

MR. DEPUTY CHAIRMAN No. I will
stop. After seven minutes you will have to
stop.

SHRI KALYAN ROY: I will take the same
time Dr. Bhai Mahavir took on the jail
question. You can stop me, but you cannot
stop the mine accidents, i am not shouting ag
others do. (Interruptions)

MR. DEPUTY CHAIRMAN: I am not
going to give more than seven minutes.

SHRI KALYAN ROY: We will see. '

MR. DEPUTY CHAIRMAN: You have
already taken five to six minutes.

SHRI KALYAN ROY: One of the
recommendations was that they will be.. .
(Interruptions)

MR. DEPUTY CHAIRMAN: Please put
some questions. Otherwise, time will be up.
You cannot discuss the whole matter.
Because of time I have to do it.

SHRI KALYAN ROY: I know, Sir. I am
conscious of it, | am conscious of the subject.

One of the recommendations was that the
timber supports should be replace™ by steel
supports. May I ask the hon. Minister, since
1979 to 1982
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in how. many mines the timber supports
have been replaced by steel supports?
Sir, we have got figures. An amount of
R57101 crores has been given to the
timber merchants for supplying defective
timber, substandard timber, which is the
real cause of the accidents.

Sir, seven days' work continued in
mine after mine in violation of section
28. For the violations the managers had
to be prosecuted. And Coal India is
paying all the money. Secondly, safety
boots are not supplied. Two pairs of
safety boots per miner are to be supplied.
They are not supplied. I would like to
know whether in the Toppa colliery,
safety boots were supplied to the
workers.

Then he has talked of the workers'
inspectors. There are 600 mines and there
are only 30 workers' inspectors. Sir, as per
the agreement every colliery will have to be
provided with an ambulance. Even one-third
of the collieries do not have an ambulance.
The worst thing is the discrimination
between a worker and an officer, after an
accident. Sir, this is the reply given by Mr.
Vikram Mahajan on the 4th May, 1981.
After each accident, the Director-General of
Mines Safety *" conducts an enquiry and
finds the officers or the workers responsible.
And a question was asked as to what action
had been taken. I would only give two
examples. In the Saddom colliery, there was
an accident on the 7th February, 1981. The
investigation by the Director-General of
Mines Safety found the Manager responsi-
ble. What action was taken? The Minister of
Energy says "None". In the Rotibati colliery
an accident took place on the 26th February,
1981. The investigation by the Director-
General of Mines Safety found the Agent
and the Manager responsible.

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI KALYAN ROY: What action
has been taken by Coal India? No action
has been taken. I will finish.

761 RS—8

MR. DEPUTY CHAIRMAN: I hav«
already given nine minutes. The Minister
will reply now.

SHRI KALYAN ROY: I will take
only two minutes.

MR. DEPUTY CHAIRMAN: All
right, strictly two minutes.

SHRI KALYAN ROY: Regarding the
court of enquiry, this has become a farce
and a laughing stock. There hag been a
court of enquiry in Keshar-gurh, there has
been a court of enquiry in Silwara, there
has been a court of enquiry in Central
Saunda and there has been a court of
enquiry in Sudamdih. In all these cases,
the court of enquiry found that the
officers were responsible. They have
mentioned the names. But instead of
taking action against them, each of those
officers has been promoted, excepting in
Chasnala where they had been dismissed
because of Biju Pat-naik. Will the fate of
this court of enquiry also be the same?

The last point is about compensation.
In this House on the 16th June, 1980, the
Minister stated:

"Mr. Vice-Chairman, I reciprocate
the sentiments of the hon. Members.
As I have already assured the House,
with regard to compensation we are
going to talk with the trade union
leaders and others to see how best this
can be done. We will announce this
soon."

That was in June 1980 and now, July
1982 is going to be over. Has any step
been taken? The report is that because
the miner was getting more than Rs.
1,000, in 130 cases they have been
denied compensation as per the law.

So, in conclusion I want to say that this
callousness, this deliberate negligence
has led to this disaster. He is not alone to
be blamed. The Labour Ministry which
controls the Director-General of Mines
Safety has been neglecting to
strengthen this
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[Shri Kalyan Roy] department. The
inspectors are supposed to inspect the
mines twice a year. Would you please
state how many times this particular mine
has been inspected by the Director-
General of Mines Safety? Was there any
single steel prop there? Was there any
ambulance in the colliery? A 6um of Rs.
30,000 is paid to the workers when he
dies. You are sending some people by
plane to the Jaslak Hospital. Do you
know, that in the Central Coalfields, half
of the hospitals of Coal India have no
doctors? Do you know that in the case of
the Bharat Coking Coal Limited, two-
thirds of the hospitals have no doctors?

In E.C.L. fifty per cent of the doctors
are not there. Why this gimmickal stand?
You cannot increase the compensation.
The whole attitude of your Ministry is
callous. You don't take any action when
they do not implement the
recommendations  of  the Safety
Committee. You do not implement the
recommendations of the court of inquiry.
You are cost conscious in relation to
worker's safety. But the contractors in
Coal India have been paid Rs. 700 crores
in six years. That is why I entirely blame
the Ministry, the Minister's attitude. Has
he ever been underground in a mine? My
question to the Minister is: In his 2J years
he has never cared to go underground for
a single day. Can you ensure mine safety
in the hands of these people—murderers?
Is there any sense of shame. I ask Mr.
Ghani Khan Chaudhuri, if you want to
have safety in Coal India, first tender
your resignation.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Deputy Chairman,
the honourable Member stated that he is
taking the whole issue as a national issue.
I thought he is giving some concrete
suggestions and all that. Instead of that,
in his own way he went on blaming Coal
India, also blaming me, etc. etc. Well, he
is at liberty to say what he wants. So I
would like to point out certain

ifactors. There are important mine safety
provisions under the Minea Act and
regulations, functions of the Director
General of Mine Safety, and His
organisation  consisting of Deputy
Directors General, Regional Directors
and Inspectors, and so on. They make
periodical inspection and ensure that the
provisions of the Indian Mines Act and
the regulations made thereunder are
implemented in each mine. Before
opening any new mine or a new district
in an existing mine, permission of DGMS
is sought; a new mine or a new district in
an existing mine can be opened only with
hi; permission. So it is not a question of
slaughtering...

SHRI KALYAN ROY: Murder.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mining is a hazardous
profession®*. Now, thi; has to be
admitted. With the passage of time and
advance of science and technology. ..

SHRI KALYAN ROY: He is not
answering my specific questions- I asked
specific questions. Why does he talk
about Mines Department?

MR. DEPUTY CHAIRMAN: First let
him reply.

SHRI KALYAN ROY: I asked a
specific question about the Labour
Ministry's report...

MR. DEPUTY CHAIRMAN: But
allow him to reply. He cannot go into all
the details. And then, if you don't want to
listen to his reply, then you can go ahead.
You don't listen to his reply first. Let him
reply. He has not finished yet.

SHRI KALYAN ROY: I asked a
specific question to which there is no
answer from him...

MR. DEPUTY CHAIRMAN: If you
go on interrupting him, how can he
answer any question?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: With th, passage of time
and with the advance in science and
technology and the mechanism
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and all that, th, hazards have obviously
become less and less. Now, the question is to
what extent we can stotally eliminate these
hazards...

SHRI KALYAN ROY: Did I ask that
question? Mr. Deputy- Chairman, tell me, did
I ask that question? My specific question
was...

MR. DEPUTY CHAIRMAN: Why don't
you listen to him completely?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: The hazards may not be
totally eliminated unless the mines can be
completely mechanised. Unfortunately in our
country it has not been possible today. It is a
matter of investment, it is a matter of time.
We are moving in that process and in due
course total mechanisation will take place...

SHRI KALYAN ROY: I am sorry, Sir; the
facts state otherwise. On 14th December,
1981 it was stated that mechanisation...

MR. DEPUTY CHAIRMAN: Mr. Kalyan
Roy, please don't interrupt him like this time
and again. I am sorry, I cannot allow this to
go on...

SHRI KALYAN ROY: But what is he
answering? He is not answering my specific
question...

MR. DEPUTY CHAIRMAN: No, no,
please. Don't record what Mr. Kalyan Roy
says. Please sit down, Mr. Kalyan Roy.

SHRI KALYAN ROY: **

MR. DEPUTY CHAIRMAN: This will not go
on record. This cannot go on. If you do not agree
with the Minister, you note down and discuss
with him. You cannot disturb him when he
replies.

SHRI KALYAN ROY: **

SHRI A. B. A. GHANI KHAN
CHAUDHURI: 1 did not disturb him. He
should not distjirb me.

**Not recorded.

MR. DEPUTY CHAIRMAN: Have some
patience.

SHRI KALYAN ROY: I have enough
patience.

AN HON. MEMBER: Not at all.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: With regard to safety
measures, so far as Coal India is concerned. ..

SHRI KALYAN ROY: Did I ask a single
question about safety measures? What he is
replying?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: ...I would like to point out,
Mr. Deputy Chairman, there-is a Safety
Board. The Safety Board also monitors the
various measures with regard to safety of the
coal miners. I am not going into details of the
composition and contribution of the Safety
Board.

There is another thing. There is a
Committee on Safety in Coal Mines Mr.
Deputy Chairman, this is a broad-based
Committee appointed by the Government
which submitted its report in August 1979.
There havo been several recommendations
and out of those several recommendations
fifteen =~ recommendations  have  been
implemented. With regard to some other
recommendations I am not going to name
them because that will take only the time of
the House. Only one thing I would like to
mention. This is about one recommendation,
namely, fatality rate, per million tonne of coal
raised, of 2 should be achieved by 1983 and 1
by 1992. Thi., we are trying to achieve for
1992.

SHRI KALYAN ROY: How?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: T can give you figures to
indicate how we have achieved that. Accident
rate should be calculated per 3,00,000 man-
shifts worked as recommended by the ILO in
addition to 1,000 persons employtd and per
million tonnes of output. Serious
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[Shri A. B. A. Ghani Khan Ohau-dhuri]

injury rate per 1,000 persons employed
should be brought down to 35 by 1980 and 3
by 1987 and that the rate per million tonnes of
output to be 15 by 1980. This is the
recommendation of the Committee.. .

DR. BHAI MAHAVIR (Madhya Pradesh):
There is some'contradiction.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: ...on Safety in Coal Mines.
They have given some other
recommendations and we are trying to
implement them.

DR. BHAI MAHAVIR: On a point of
order. My name is not there. I would like to
submit to you that when a pointed question is
raised about a contradiction in two official
reports of two Ministries, let the hon. Minister
say which one is correct. The House is
entitled to know that.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: 1 will certainly come to that.
One by one let me finish. I will reply in my
own way and as I understand things. If you
dictate to me, then I am sorry I will not be
able to reply.

There are 43 other major recom-
mendations. Out of these, we are trying to
implement some, but we have not been able
to implement all.

And, Sir, there are other eight
recommendations relating to tho other
agencies like the Labour Department and
some relate to the Education Department and
some relate to the Department of Electronics
and some relate to the Department of Mines
and others. This is being looked into by the
other agencies; it is not our responsibility.

Then, Sir, with regard to the charge that in
1982, till now, the number of persong
involved, fatal, is 57, 1 cannot give and I
cannot say, Mr. Deputy Chairman, Sir, about
what the Labour Department has given. But
Coal India has given the figure and that figure
is

with me and, unfortunately, that figure does
not tally. If the honourable Member sends it
to me, I Will certainly compare and let him
know where the discrepancy is and why that
discrepancy is.

ot slTet ®Ega faa¥ (7o 939):
faqr 97 @) froz woar 3 #

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Then, about the accident rate
per million tonne of output, it is 1.13 and
serious injuries 0.43. So, you will see that in
1981, it is 140 fatal and 994 serious injuries.
According to our figure, according to
production year by year, the accidents are
declining and are not increasing. But, Sir, by
that there is nothing to rejoice and by that I do
not mean that we should take full credit. We
should take the full credit only when we
would be able to mechanise the whole thing
and the fatal accidents come down to zero,
almost to zero.

Then, Sir, with regard to the other charge
that Mr. Wadhera visited this spot and he was
gheraoed by an angry mob and all that. I
asked Mr. Wadhera and he said, "Nothing like
that has happened." But, Sir, if it happens,
there is nothing unnatural in it because, after
all, so many people have lost their lives and
the Chairman, Coal India, must be given
congratulations and credit because, at the very
first moment, I told him over the telephone, "I
am preoccupied with Parliament and I cannot
visit; so, you go and visit", and he did go and
visited the place. So, this is the state of affairs.

Then, Sir, he wanted some otfier
clarification.

SHRI KALYAN ROY: I asked a specific
question: In how many mines the timber
props, which are the source of accidents, have
been replaced by steel props as per the recom-
mendations of the Safety Committee? He ha,
not answered that specific question of mine.
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SHRI A. B. A. GHANI KHAN
CHAUDHURI: That i the recom-
mendation of the Safety Committee. We
have not been able to do that, as the
honourable Member has said, and we
have not been able to implement that
everywhere.

SHRI KALYAN ROY; In how many
mines have you been able to do it?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: That figure is not with
me; I cannot give that figure now.

SHRI KALYAN ROY: Sir, because of
these timber props, the roofs are falling
and are causing accidents. But you are
not implementing that recommendation.
You will never implement those
recommendations. Those people who
supply timber are in league with you and
your officers and they get Rs. 101 crores
every year by supplying you defective
timber, (Interruptions). Sir, this has not
been replied to. The Labour Ministry has
given the figures.' There are 183 injuries.

MR. DEPUTY CHAIRMAN: He has
said about it.

SHRI KALYAN ROY: He has not
replied at all..

MR. DEPUTY CHAIRMAN: He has
said' about it and also said that you can
send the figures to him.

SHRI KALYAN ROY: I will be
satisfied if he gives only the figure of
fatal accidents.

MR. DEPUTY CHAIRMAN: He has
given the figures.

SHRI KALYAN ROY: The Labour
Ministry has given the figures in detail.
(r?iteruptio?rs). The Labour Ministry has
given them: 160 people killed in 1980
and 183 in 1981. What is his figure. Sir?
(Interruptions). What is your figure?
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MR. DEPUTY CHAIRMAN: He has
already told you.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: One minute, Mr. Deputy
Chairman, Sir. Because of the
seriousness of the situation, a court of
inquiry has been instituted. Never in the
entire history of Coal India has a retired
or a sitting High Court Judge presided
over a court of inquiry. But, because of
the seriousness; because some new points
might be brought in, this has been done.
If we are to be blamed, certainly we will
take rectifying measures and implement
them and 1 assure the House that
whatever is the finding of that court of
inquiry; we will implement it.

SHRI KALYAN ROY: Another false
statement. (Interruptions) Why should he
be allowed? (Interruptions)

MR. DEPUTY CHAIRMAN; It is not
a discussion between you and the
Minister. Others are also there. Mr.
Malik. (Interruptions)

SHRI KALYAN ROY But why...
(Interruptions)

MR. DEPUTY CHAIRMAN This will
not be recorded. (Interruptions) Don't
record Mr. Kalyan Roy.

SHRI KALYAN ROY: **

MR. DEPUTY CHAIRMAN: Mr.
Malik will go on record. (Interruptions)

st WUl Wia® (g7 WRw)
qiwaT, qgAFT ZT Av A% ¥ &
wen awr fawe gar § oasda &
W E oA gwy F oow @t & fa
R TR AR I W@l Fr 997 FIW 2,
@ % R0 wvaw 3y 3 Aafwa
FTTar ¥ AE 2 F 93AT I
oY ¥ fv gz M gezaw £
e & ghewE AL &1 wR A
£ s ¥ 7@ aa wEgw § WYIT,
wrvi well St w1 # Faen o=
F freizam srmac 3 fs s

"""Not recorded.
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[+ Feqera wfas)
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At ag amar 2 fE gw fafedr gh-
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weraa wtr faey &= forr fe-
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SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Deputy Chairman,
Sir, the hon. Member has said that the
DGMS had prohibited working in the
mine where the accident took place.
According to our information it is not
correct. Unless the Inquiry Committee's
report is published and T place it before
the House I cannot say anything
definitely. But so far as. my information
goes, it is not correct. The D.G.M.S. had
given permission to work this mine.
(Interruption®) .
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I  SHRILADLI MOHAN NIGAM: Sir,
) 1 have a straight question to fcsk,
1 namely, whether a board was put up
there that this is a dangerous mine.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: 1 have said that thera is
nothing like that. So far as the
departmental information is concerned, I
cannot vouchsafe from that. I am saying
all this from the record that I have got. So
far I have not been to the site and the
inquiry is going to be held and they have
also instituted a departmental inquiry.
Only after all these things come to me
can I give the details. This is the first
riand information that I have got.

oft wtee wiEa farm ;g eawr
oherr v Ffsd | ot gEer Ay i oo
g Y "l A ¥ oaw g
IR A AT (emHeT)

SHRI A. B. A. GHANI KHAN
CHAUDHURI: The news that appeared
in the newspapers is being contradicted
by the department and the department is
saying that it is not correct and that the
mine had been working regularly from
Ist July onwards and producing
approximately 200 tonnes per day. On the
day of the accident the production was
only 63 tonnes before the accident took
place. The hon. Member has said that the
workers had protested hi writing that the
mine was unsafe. No such protest was
made. Actually they were showing me a
letter written by some workers. Nothing
like that is in that letter. No such protest
was made by the workers in writing to the
mine manager or to any other authority.

oft gy Af® @ dEdt F
HET mﬂé}_ﬁ 4 'a_nﬁwﬁ a ;vﬁ_ﬁ
Bogumm H) sl o i
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SHRI A. B. A. GHANI KHAN
CHAUDHURI: Then another ques-
tion asked was that the workers were
pushed to work in the danger zone
against their will. The  supervisor,
mining sirdar, himself accompanied
the workers to the working place and was
with them. In fact, the supervisor
himself died in the accident. The
supervisor had declared the working site
as safe.  (Interruptions).  As I have
already said the mine was producing
about 200 tonnes per day. In regard to
the illegal mining, the point that you
have raised, in some of the coal mines,
illegal mining iy going on. We are
appealing to the State Government to
stop it.  For example, in the Central
Coalfields and in the E.C.L. it is reduced
to a great extent but we have not been
able to eliminate it totally. This is all
that you wanted to know.

st Bt wFRT S oYt
o o FRA AT T

SHRI A. B. A. GHANI KHAN
CHAUDHURI: I do not have this
information with me and T do not know

about the Polish Experts report. I will
look into that.
SHRI SHRIDHAR WASUDEO

DHABE (Maharashtra): Sir, it has been
reported in Indian Express of 18th July
about this colliery accident and it says:
"132 miners were inside the colliery when
the roof collapsed. However, 32 of them
managed to escape unhurt according to
reports available here till Friday night."
This was the report in the press which they
have not contradicted. There were 132
miners, not 20. I would like to ' know what
happened to the other miners who were
working in the mines when the roof
collapsed, whether they were rescued or
not.

MR. DEPUTY CHAIRMAN: He said
16 persons died.

SHRI SHRIDHAR  WASUDEO
DHABE: And 4 injured, but the repoi-t
says that there were 132 miners

working there when the roof collapsed.
The statement is only restricted to the 4
injured and 16 died. What does it mean?
What happened to remaining about 110
miners?

MR. DEPUTY CHAIRMAN: He said
there were 50 miners who were engaged.

SHRI SHRIDHAR  WASUDBO
DHABE: Therefore, there is a con-
tradiction in the figures pointed out by
him and the press report, and I am
pointing out this contradiction. You
should allow us to develop our question.

MR. DEPUTY CHAIRMAN: You are
only saying what he has already stated.
All right; put the next question now.

SHRI SHRIDHAR WASUDEO
DHABE: I am putting it; but you kindly
don't interrupt.

MR. DEPUTY CHAIRMAN: I am not
interrupting; but he has replied it.

SHRI SHRIDHAR WASUDEO
DHABE: If you say the reply is correct,
we, having nothing to ask them, 1 have
only to ask a clarification which is very
material. Secondly, I would like to know
whether any Safety Officers are
appointed in that mine whose job is to see
that safety regulations are adhered to, and
whe. ther a diary was maintained so that
the workers would know whether the roof
was all right, or damaged or was likely to
fall, and when did the Safety Officers and
the management come to know about the
dangerous condition of the roof and at
what time, and whether it was a sudden
collapse. This is a very material question
because safety regulations are involved.

Thirdly, I would like to know whether
the Minister has visited the site. I can
understand that he could not visit; but we
have got 3 Ministers; there are two State
Ministers and it
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is very unfortunate that such an accident -
takes place and it is taken cal-leusly and
ignored by the Ministers. When there is a
railway accident, the Railway Minister
visits the site. This was such a  serious
accident after Chasnala. Why could not
a Minister visit the place? At least that
would have expedited the whole
enquiry. Then, the statement is very
peculiar. This is how the management
avoids the reports of the safety
conferences. I was on the Sillewart
Inquiry Committee and the officers who
had been found guilty = were promoted.
One Mr. Balram was appointed
Adviser in the National Thermal
Corporation and he is advising on
construction Work.  Under the Mines
Act, there is provision that DGMS has to
make a preliminary enquiry and
submit his report before the court of
inquiry. But now another committee has
been appointed. What for? The
statement says that the Chairman has
appointed a Board of Inquiry. What is
this Board of Inquiry?  There is a statu-
tory provision for a court of inquiry to be
preceded by the enquiry by DGMS. 1
would like to know it. How are they
avoiding safety regulations and why
should a separate Board of Inquiry be
appointed when a retired High Court
Judge is going to decide in a court of
inquiry? There-1 P.M. fore, Sir, thia is
how the management i acting I would
like to say on, last word. This is how ¢hey
are behaving, in regard to the Court of
Inquiry. I would like to give an
example. Last time, a reply was given in
this House. This was on 25th July, 1980.
This was Unstarred Question No. 101.
This was answered by the then Labour
Minister, Shri Anjiah. What is the reply
which has been given? The
Department says that they are
appointing a Court of Enquiry. But, Sir,
kindly see the renly which has been given
here. It says:

"Following an accident in the
Industry Colliery under the BCCL in
April, 1979, the Central Government
had appointed a Court of Enquiry
under regulation 25 to determine the
fitness of the mana-
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gers and surveyor of the colliery to
continue to hold their certificates.

The enquiry has not been withdrawn.
Following an assurance from the
management to take suitable action
against the officers held responsible
for the accident, the enquiry was
discontinued. As no suitable action wa;
taken by the management against the
officers, it was subsequently decided to
pursue the matter with the Court of
Enquiry."

On an assurance from the management,
the enquiry is withdrawn. Then, when no
action is taken against the officers by the
management, it is decided to pursue the
matter with the Court of Enquiry. This is
how the management is hoodwinking in
relation to the safety regulations. Hence.
I would like to know, what is the basis of
appointing a Board of Enquiry when the
Court of Enquiry is appointed statutorily?

Finally, I would like to say that a Joint
Select Committee was appointed in 1973,
to amend the Mines Act, Mr. A. P.
Sharma, now Minister, was the
Chairman. I had also appeared before
that Committee. This Committee had
made very wide and important recom-
mendations about safety measures and in
relation to amendments to be made to the
Mines Act. May I know from the
Minister whether he will take steps to
bring forward a Bill, jo that up to date
amendments can b* made for the safety
of the workers and the safety of the
workers can be guaranteed?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Deputy Chairman.
Sir, the correct position is that 132
miners were working in the shift.
However, in the place where the accident
occurred, there were only 58 miners.

SHRI SHRIDHAR  WASUDEO
DHABE: What about the report which
says that there were 132 miners?
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SHRI A. B. A. GHANI KHAN
CHAUDHURI: They were in the other
inclinations and not on this. Here, there
were only 50 workers Out of this, 30
came out safely, sixteen were killed and
four were injured. The Board of Enquiry
is a departmental enquiry. Now, when we
make...

SHRI SHRIDHAR
DHABE: How, can it be?

WASUDEO

SHRI KALYAN ROY: How can the
Court of Enquiry be a departmental
enquiry? (Interruptions)

SHRI SHRIDHAR WASUDEO
DHABE: This is how the management is
avoiding the regulations and this is
against the interests of the workers. This
Board of Enquiry should be withdrawn.
(Interruptions)

SHRI A. B. A. GHANI KHAN
CHAUDHURI: I thought, this will be
able to inspire enough confidence in the
minds of the miners. If this is done by a
High Court Judge, he will be impartial
and he will be able to go deep into the
matter. Now,, I am not making any
reflections here. This is just my mental
attitude. I thought, they will be able to
bring more facts before us so that
suitable action can be taken. This is a
Court of Enquiry presided over by the...

SHRI SHRIDHAR  WASUDEO
DHABE: I have not asked that question.
I welcome the fact that you have
appointed a Court of Enquiry to be
presided over by a retired High Court
Judge. But you are also appointing a
departmental committee, not a Court of
Enquiry. How can there be a Board of
Enquiry, when the Court of Enquiry is
appointed  statutorily? You should
withdraw this committee.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: This will cease to
function as soon as the Court of Enquiry
starts functioning.

In regard to the Mines Act, this has to
be done by the Ministry of Labour,
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SHRI SHRIDHAR WASUDEO
DHABE: You must recommend, because
safety measures are involved.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: I will talk to them. But
this hay to be done by them. Evea then, I
will certainly talk to them on thuu

MR. DEPUTY CHAIRMAN: Calling
Attention will continue after lunch.

#&A w FrAGTE 29w 97 7 faq
eqfra w1 AT &)
The House then adjourned for

lunch at four minutes past one of
the clock.

The House reassembled after lunch at
three minutes past two of the clock. Mr.
Deputy Chairman in the Chair.

MR. DEPUTY CHAIRMAN: Shri
Shiva Chandra Jha.

SHRI SHRIDHAR WASUDEO
DHABE: Sir, I had asked about th« Safety
Officer, but no reply was given whether
there was any Safety Officer at the mine.

MR. DEPUTY CHAIRMAN: Havt you
anything to say about the Safety Officer?
AH right, in reply to Mr. Jha's questions,
he will say thtt.

ot fr¥ wr o (Fmre)
Irpwmafe WY, 4@ FEAT AT A
g fe wmy sty f o afz
T & woedr qrEt ¥ AT FA ATTH
# @y o wweAr &, &wTl w0 dEl
ST @Far 1 gFFT A qTE W
foorr o oamt H 2 o =7 H
qagll #1 WM FET 21w
WETHTT 2, RIU & qreare]
girga wal w1 WA ¥ A o2 fw
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SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Deputy Chairman,
Sir, we do not have details of the alleged
accident in 1975. Whether it is the same
mine or not, actually I do not know. Now,
about the area where the accident
occurred, jt was not a prohibited area.
This is a completely wrong concept,
wrong idea. The note of the Department
which I have got says that it is not a pro-
hibited area as appeared in some of the
newspapers. According to the

information we have been given by the
DGMS, there was nothing unusual there.
But the accident has happened and I think
we should wait till the inquiry reveals the
truth. Now with regard to
mechanisation...

SHRI SHIVA CHANDRA JHA:
Mines Safety Act.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Deputy Chairman,
Sir, as I have said, 15 recommendations
of the Safety Committee hava been
implemented and 43 recommendations
are under implementation. Mechanisation
or modernisation is covered under those
43 major recommendations. But it is a
long proceaa. I cannot just spell out how
much time it would take, whether it
would be done in the Sixth Five-Year
Han or the Seventh Five-Year Plan.

Wt A wr @ e, -
gfgemifar o s s & a1 1s
g9 ¥1 ®R@r HW I 8w
AZ1? (syTer)

SHRI A. B. A. GHANI KHAN
CHAUDHURI: But an attempt is being
made to do it as quickly as possible. It is a
question of investment; the question of
technical knowledge, know-how is also
there. AH those things are there. Now,
with regard to the question of doing away
with the services of the contractors'
labourers and others, I am making special
efforts on that thing. Actually, we had
passed an order in the Bharat Coking
Coa] that all thi; work has to be done
departmental”. Departmentalisation is to
be introduced. Now that is carrying of
sand, carrying of coal, including civil
works. The same method we will
introduce in other coal areas also. But
there is some difficulty because the
department cannot own so many trucks in
such a small period of time. One thousand
or twelve hundred trucks are required by
each company. We are trying to procure
trucks and as soon as we are able to
procure the trucks, we will try to do away
with
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the services of the contractors. I can assure
the House, I can personally assure you, that I
Will do it quickly as possible.

- |y fod s oW1 o oHOIT @M
Wew WAW W, A%y FrAGeeH A
it g vEr &, ., (cyEa)

R Uy . ag @ @aEr
g FEFT @Et W W § oW

SHRI SHRIDHAR WASUDEO DHABE;
He want, to know whether safety officers are
being appointed in that mine where the
accident took place.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Well, no mine can be
operated without the DGMS's orders or
inspection. This is the basic thing. So that
must have been there. I have got the report
that that was there. I am repeatedly saying
that there was no prohibitory zone or
anything' like Ihat.

MR. DEPUTY CHAIRMAN:
Scurendra Bhattacharjee.

Prof.

SHRI SHIVA CHANDRA JHA: 'Why did
you not go there personally?

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Deputy
Chairman, Sir, various questions have been
put to the Minister, but unfortunately the
replies have not been as desired by the
Members.

SHRI KALYAN
reply.

MR. DEPUTY CHAIRMAN: You put
your own supplementaries.

ROY: There was no

PROF. SOURENDRA BHATTA-
CHARIJEE: That is an under-state-ment
perhaps. Now certain questions do arise. The
Minister has referred to certain target
regarding safety. My specific point is about
the system of

Toppa Colliery accident 186

monitoring the safety measures existent in
mines. Now, for example, this particular
colliery, Topa Colliery, ia a mining coalfield
belt. Thatarea is full of open air collieries
with sprinkling of underground collieries.
These overground collierie; in many cases
function without any proper authorization from
the Government of India and perhaps adequate
steps are  not taken. So far as the underground
collieries are concerned, and this particular
colliery, I want to know whether there was any
periodical checking on the timber working that
was there, its condition. I know from my own
experience of getting down that in some places
the seeping of water that takes place serves as
an indication of  the condition of the timber
working. I want to know whether such
periodical checks were there; if not, who  ar*
responsible for it and whether in addition to the
Manager and the Assistant Manager who have
rightly been suspended, there are some
others also coming into the picture from the
side of the organisation, from the side of the
Ministry, and whether the system of monitoring
was introduced. At the same time, number two,
there is the Directorate of Mines Safety. How
far does the Directorate of Mines Safety keeps
a tab on such work?  What is the periodicity?
Are all the rules conformed to by the
management?  One particular difference from
the  earlier position must be kept in view.
Earlier it was a private management. Now it
iy a state undertaking, it is a public undertaking.
I, the  Minister in a position to tell that the
Government of India exercises all the
requisite precautions or whether he will  take
steps to close down the colliery which is
hazardous to life and limb?

You did not -allow me even three minutes.
The running commentary of interruption”
puts uy into great difficulty.

MR. DEPUTY CHAIRMAN: Thank you
very much. Do not worry. Now you have
concluded. He will reply.
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SHRI A. B. A. GHANI KHAN
CHAUDHURI:  Mr. Deputy Chairman,
I have replied to thi; question. The
first thing is that before opening any
new mines or the existing mines, the
permission of the DGMS is sought. A
new mine or a new pocket in the exist
ing mine can be opened with his per
mission. The DGMS and his subordi
nate staff conduct the following func
tions: i

Working conditions of any mines,
ventilation, health, safety, welfare of workers,
if considered necessary they keep a record of
the mine laid down in the instructions of

working, of any river banks, water courses,
public
roads and buildings.

PROF. SOURENDRA BHATTA-

CHARIJEE: These are all on paper, Sir. Are
they actually enforced? That is the point.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: These are the DGMS's
instructions, and they are followed.

There is another organisation, the
Coal Mines Safety Committee. Its
recommendations are that each com
pany should have an Internal Safety
Organisation, known as the ISO. By
1980, this, we have implemented. An
Internal ~ Safety Organisation with the
General Manager as the head and
four to six senior mines engineers,
exists in each coal company head
quarters, and they have to make a
visit to these mines and give a report.
Another recommendation is that each
colliery should have a Superintendent
of Mines and various Security Officers
and it should have staff laboratories
and facilities. All this we have imple
mented.  Another  recommendation  is
that each colliery should have a Safety
Officer. This is also being imple

mented. From time to time instruc
tions of ISO officials
PROF. SOURENDRA BHATTA-

CHARIJEE: All this infrastructure is there.
Is. it operating?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: That is what [ am saying, it is
being done.

MR. DEPUTY CHAIRMAN: It is being
done, he says.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Continuously it is being
implemented.

MR. DEPUTY CHAIRMAN: That will do.
Mr. Nirmal Chatterjee.

SHRI NIRMAL CHATTERJEE (West
Bengal): How many minutes, Sir?

MR. DEPUTY CHAIRMAN: Yoa will
have five minutes.

SHRI NIRMAL CHATTERIJEE: Five
minutes?

PROF, SOURENDRA BHATTA-
CHARIJEE: Including interruptions or
excluding them, Sir?

SHRI NIRMAL CHATTERIJEE: In reply to
an earlier question, the hon. Minister denied
that the workers had complained about it
before the disaster took place as per the
newspaper reports. Now, my question is very
simple. Supposing the workers did complain,
what actions would have been taken? Is there
any procedure built into the system which
takes into account any worker's refusal or
complaint about any such disastrous con-
ditions. Sir, I am raising this question for a
very simple reason. For 16 lives. I will be
speaking for five minutes. None of them are
Members of Parliament, and these five
minutes should be adequate.

You have also mentioned that after hearing
the news, the top officials reached that place,
and you have mentioned that it was a case of
courage. I do not know, Sir, really. Some-
times it is callousness which permits them to
appear on the spot of disaster.

Now you have also mentioned in your
statement that the Manager and the Assistant
Manager have been pena-
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lised. I am somewhat surprised because in
reply to an Unstarred Question by Mr. Kalyan
Roy, who has spent his entire adult years in
the coal mine area, several lists were given of
the accidents which took place and the steps
which were taken after the guilty were
identified. In all such cases, it was seen that—
I can mention one such case*—those who
were indicted....

SHRI KALYAN ROY: Which colliery?

SHRI NIRMAL CHATTER JEE: Chindwa.
The persons who were indict sd included the
Manager, the Safety Officer and the Mining
Sardar. Would it surprise anybody here to
know that only the Sardar was suspended and
nothing else was done to others? I am just
giving one example. Here my surmise is that
if the Manager and the Assistant Manager
have been suspended, the responsibility lies
higher up because this is the culture which
prevails in that sector. There must be some
responsibility higher up whereby only the
Manager and the Assistant Manager could be
penalised.

On the question of safety measures being
implemented, the Minister was kind enough
to ,give an answer which appeared to him to
be very positive. And what was his answer?
The ans-fer was that some steps are being
implemented, some steps they are trying lo
implement and some other steps they have not
implemented. Should I take it to mean that no
steps have been implemented? That is my
question. I put this question because the
accidents are happening in quick succession.
Only two months ago, on the 26th May, 1982,
in the Krishna-nagar colliery—there may not
be prohibited areas, but I am told that there
are prohibited categories of work where
contract labour is banned— three persons
died and they belonged to contract labour.

SHRI KALYAN ROY: As a result of
whose fault?
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SHRI NIRMAL CHATTERIJEE: Was that
violation of work in the prohibited category?
Now such things are happening when the
Minister is busy implementing these safety
recommendations, and accidents are taking
fplace in quick succession, one two months
ago and then another again on the 16th of this
month. Now that is what leads us to ask
questions to get answers which will satisfy us.
These 16 miners are unnamed heroes in your
Productivity Year. To satisfy the call of the
Prime Minister, they have given their lives.
And what we expect from the Minister in
reply is not only a court of enquiry but
implementation of steps which will really
guarantee that these accidents are not going to
happen, although production will increase.
That is my question.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Deputy Chairman, Sir. if
really a worker complaints of lack of safety,
the Manager takes that into account and takes
necessary action. In this case, no written
complaint wa, received by the Manager. This
is so far as our information goes.

st wlzdy wEgn fow o
a1 FEwe Waww & dgw W F. ..
(=)

Iaarafa JERg o AT FaEen
Fifan 5 far g fmr o1 A
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MR. DEPUTY CHAIRMAN: Let hiiu
complete his reply.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: The Manager and the
Assistant Manager in this particular case were
suspended because prima facie they were
considered to be responsible. However, only
after the enquiry can responsibility be finally
fixed and then the wrong-doers obviously will
be penalised. With regard to the other
questions, in June 1980, Coal India Limited
and the subsidiary companies were directed
to institute
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immediately, in the case of any fatal
accident, the following action:

"To institute a preliminary depart-
mental inquiry to be completed within
one week; on the basis of the findings of
the preliminary inquiry a decision should
be taken for immediate suspension or
transfer of officers... (Interruptions)..
.found responsible for the incident." That
means, we are taking action, we have
started taking action. Maybe, there are
lapses here and there. If they are brought
to our notice, we shall certainly take
action.

MR. DEPUTY CHAIRMAN: Where
there are any contractor's labourers
involved...

SHRI A. B. A GHANI KHAN
CHAUDHURI: Even in the case of
contractor's labourers...

SHRI NIRMAL CHATTERIJEE:
prosecutions of which 21 were convicted
and the magnificent sum of Rs. 1405 was
inflicted as penalty. This is the situation
prevailing. Is this what you expect?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: ..the same principle
applies and as per our instructions today
we do not encourage contractor's
labourers. But even with regard to the
contractor's labourers, the same principle
applies.
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dma wm owa ¥g ¢ f& oSt
] ATTXWA g ar St T
amiwa & IAls § 4g feaw a9
a WT T Far e wfE
7T W AT WET 4T ITH WAL
7 TEM  HgAr Jam 98 feEr
fr 2xadq 7 fomr & =W
A AW T AT g A e
7 oz &7 famr W 9T 67 W
wwid oA % frar o @@ w
ET W IAF gl UFUE CATEE
w1 famrqe & waw T far
St o7z S ATTYAA HTAT Al 3g
w4 WAT WiT ead aar  faar
=7 7F qar Awm f&  arefawar
Wig ) AEare ¥ oug #mar g &
TR At 7 gE e far o
mfm 75w g fe wmm g
I OAITE O AR FT A

o T R & R oF wew
¢ fa wifgfaze ofwar @ oot
afwa el maartiSr g & 5 owg
wfgfafez nitar 91, M ag o freme
T ars 7% foat weAra § fomr &
fr mmo nR, wETE, FRE FAT
I Ao uA- fag, oFfzn  Seee
gifeme ww@iv wgr 2 @«
v, TRl s fqET %7 g 97 )
diwA W §eATEd g, W1 a9 §
seM %@ 2 fasger i que
T 4t A1 wdEa, @wi § gad
a1 7. drdra 7f afdfew
aml W gaw TWr & 3 gWIX
¥z RET WAL, . WIT AT
% am Wt & 7z o far § f&
3T & frad o A § A1 =
frwr o § waw & wigw ¥ wfas
ﬁ:mr 9 fasmEr o TR Ig
T WA 2 TR TEAr A 4R
St afaerd g gt 9T AT IEE
AT 7 T Frar Y afew a7

701 RS—1,

[21 JULY 1982] Toppa Colliery accident 194
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SHRI NAND KISHORE BHATT
(Madhya Pradesh): It is really very sad
that we are having series of accidents in
our mines. I do concede that there is
some awareness of the seriousness of the
situation, but the fact remains that there
are certain obligations on the part of the
officials to see that the rules and
regulations pertaining to safety are not
violated. It is incumbent on the part of
management where  extraction  or
reduction of pillars are going on before
commencement of such operation for
securing roof and sides of the working
frame, systematic timbering rules in the
Form as specified in the Third Schedule
and submit a copy to the Joint Director of
Mines Safety who approves after due
modification, addition, alteration, which
he ™y think fit. The systematic timbering
rule is the approved rule for application
for the mines. In this background, I
would like to know from the hon.
Minister whether it is true that in 2-D
incline of Topa Colliery where the
accident has taken place systematic
timbering rule as was stipulated in the
permission of Mines Department was not
followed and adequate roof support was
not visible in the depillaring face where
the accident took place? Is it also true
that the preliminary enquiry has proved
that the mine officials were negligent and
guilty of violating safety rules for which
they have been placed under suspension?

I would also like to know whether the
targets of coal production for the mine
are raised without keeping in view the
capacity of the mine and the safety
aspect of production with the result the
production managers ar«
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forced to go for more and more pro-
duction and the safety aspects are
neglected.

I would like to have a categorical
assurance from the hon. Minister that
safety measures will be observed as
firmly as possible and where there are
cases of negligence, strict action will be
taken against those found guilty. After li
it ig , matter of human life and, therefore,
all possible and maximum care has got to
be taken.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: To most of these points I
have already replied. It is true that we are
giving much importance to production in
this productivity year. But that does not
mean that we are neglecting safety
aspects. We are doing our best to
implement the recommendations of the
DGMS. The roof was supported by
timbering. The support was perhaps
dislodged leading to the fall of roof. The
precise cause will only be known after
the enquiry. At this moment I cannot,
therefore, give the precise cause, but this
may be one of the reasons.

SHRI SADASHIV BAGAITKAR

(Maharashtra):  Sir, on apoint of,
order. (Interruptions). Only one
point, Sir.

MR. DEPUTY CHAIRMAN: The
Calling Attention Motion is over now.

SHRI KALYAN ROY: Sir, he has not
answered properly. (Interruptions) .

SHRI SADASHIV BAGAITKAR: Sir,
I am on a point of order. He has not
answered a single question. (In-
terruptions) .

SHRI KALYAN ROY: Sir, he is on a
point of orde, and it has to be heard.
(Interruptions).

MR. DEPUTY CHAIRMAN: No.
Calling-Attention Motion i overhead

we shall take up the next item. There will
be no Special Mentions today; Special
Mentions will not be taken up today
because the time is short and we have to
proceed.

SHRI SADASHIV BAGAITKAR: Sir,
I shall just take half.a-minute only.
(Interruptions).

MR. DEPUTY CHAIRMAN: No. We
will proceed with the Government
Motion now.

SHRI SADASHIV BAGAITKAR: He
has not given any reply to any of the .
points raised. (Interruptions). He has said
that the Court of Inquiry is a
departmental inquiry. (Interruptions).

PROF. SOURENDRA BHATTA-
CHARTEIJEE: Sir, what about Special
Mentions?

MR. DEPUTY CHAIRMAN: To-
Mmorrow.

SHRI SADASHIV BAGAITKAR: Sir,
he has not replied to any of the points
raised. We strongly protest against his
totally unconvincing reply and assurance
and we walk out on thjs. (Interruption).

SHRI KALYAN ROY: I am also
walking out. (Interruptions).

SHRI SHRIDHAR  WASUDEO
DHABE: Sir, I am also walking out.
(Interruptions).

SHRI RAM LAKHAN PRASAD
GUPTA: Sir, I am also walking out.
(Interruptions). N

(At this stage, the hon. Members left
the Chamber).

MR. DEPUTY CHAIRMAN: Now.
we shall take up the Government
Motion. Yes, Mr. Laskar.



